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ORAL ORDER
(Pronounced by Hon'ble Mr. P. Madhavan, Member(J))

Heard. The applicant has filed this OA seeking the following reliefs :

"1. To direct the respondents to induct the applicant into statutory pension
scheme under CCS (Pension) rules, 1972 notionally treating the GDS service
along with regular service rendered in MTS cadre for the limited purpose of
grant of pension under CCS (Pension) Rules 1972 further,

2. To pass such further or other orders as this Hon'ble Tribunal may deem fit
and proper in the circumstances of the case."

2. When the matter is taken up, it is submitted that the applicant has given a
representation dt. 24.08.2018 before the appropriate authority but no reply has
been received so far. Learned counsel for the applicant submits that the
applicant would be satisfied if the respondents are directed to consider the
representation within a time limit to be stipulated by this Tribunal.

3. Mr. Su. Srinivasan, SCGSC takes notice for the respondents.

4. In view of the limited submission made, we deem it appropriate to direct
the respondents to consider the representation of the applicant dt. 24.08.2018
(Annexure A3) accordance with the rules and regulations and pass a reasoned
and speaking order within a period of three months from the date of receipt of a
copy of this order.

5. OA is disposed of at the admission stage. No costs.

(T.Jacob) (P. Madhavan)
Member(A) Member(J)
05.07.2019
SKSI



